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Mr. Chairman: Let us take up the 
next item. Shri Supakar.

14.31 hrs.

COMMITTEE ON PRIVATE 
MEMBERS* BILLS AND 

RESOLUTIONS

F i f t y -t h ir d  R e po r t

Shri Supakar (Sambalpur): Sir, I
beg to move:

“That this House agrees with 
the Fifty-third Report of the 
Committee on Private Members* 
Bills and Resolutions presented to 
the House on the 9th December, 
1959.”

Mr. Chairman: The question is:

‘That this House agrees with 
the Fifty-third Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 9th December, 
1959.”

The motion teas adopted.

14 St hrs.
LEGAL PRACTITIONERS 

(AMENDMENT) BILL*

(Insertion of new section 14A and 
amendment of section 41) by Shri Ajit 
Singh Sarhadi

Shri AJtt Singh Sarhadi (Ludhiana): 
Sir, I beg to move for leave to intro

duce a Bill further to amend the 
Legal Practitioners Act, 1879.

Mr. Chairman: The question is:

“That leave be granted to intro
duce a Bill further to amend the 
Legal Practitioners Act, 1879.”

The motion teas adopted.

Shri AJlt Singh Sarhadi: Sir, I
introduce the Bill.

14.32̂  hrs.

INDIAN BAR COUNCILS 
(AMENDMENT) BILL*

(Amendment of sections 12 and 15) 
by Shri Ajit Singh Sarhadi

Shri Ajit Singh Sarhadi (Ludhiana): 
Sir, I beg to move for leave to intro
duce a Bill further to amend the 
Indian Bar Councils Act, 1926.

Mr. Chairman: The question is:

“That leave be granted to intro
duce a Bill further to amend the 
Indian Bar Councils Act, 1926.”

The motion was adopted.

Shri Ajit Singh Sarhadi: Sir, I
introduce the Bill.

14.33 hrs.

POPULATION CONTROL BILL*

Shri Balkrtshna. Wasnik (Bhan-
dara—Reserved—Sch. Castes): Sir, I 
beg to move for leave to introduce a 
Bill to provide for controlling the 
rapidly increasing population of India 
tnd for matters incidental thereto.
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